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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE TWELFTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 35872 OF 2025

Between:

M/s. Open Text Technologies Pvt. Ltd., (Formerly Known as M/s. Vignette
Software Development India Pvt. Ltd.), Unit No. 304, Building No. 14, 3rd
Floor Mindspace, IT Park, Madhapur, Hyderabad, Telangana - 500081
Represented by its Authorized Signatory Mr. Amit Mangal

...PETITIONER

AND

1. The Commissioner, Office of the Commissioner of Customs and GST,
Hyderabad Audit- Commissionerate, H.No.3-4-118/1 NR, 1st Floor, Elegant
Maharaja, Ramanthapur, Hyderabad - 500013 Email. cgst.hydauditi@gov.in, .

2. The Commissioner, Office of the Commissioner of Central Tax Rangareddy
GST Commissionerate Posnett Bhavan, Tilak Road Ramkote, Hyderabad -
500001.

3. The Superintendent, Office of the Superintendent of Central Tax Madhapur
GST Range, H No. 10-3-301 to 303, 4th Floor, Serene Heights, Humayun
Nagar, Masab Tank, Hyderabad - 500028.

4. The Superintendent, Office of the Superintendent of Central Tax, Kondapur
GST Range, H.No.10-3-301 to 303, 4th Floor, Serene Heights, Humayun
Nagar, Masab Tank, Hyderabad - 500028.

5. Deputy Commissioner, Gachibowli GST Division, 4th Floor, H No. 10-3-301 to
303, Serene Heights, Masab Tank, Hyderabad - 500028.

6. Development Commissioner, Madhapur SEZ, 6Q3, Cyber Towers, Hitec City,
Madhapur, Hyderabad.

7. The Union of India, Ministry of Finance, North Block, New Delhi - 110 001,

Rep. by its Secretary RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction, more particularly in the nature of a Writ
of Certiorari quashing the order passed by Respondent No.1 bearing Ref No. OR.
N0.123/2021 ADJN(Commr) ST and DIN- 20250856YR000000DODE dated
21/08/2025 under section 73 of the Finance Act, 1994 for the tax period 2016- 17
and 2017-18 (upto June 2017) passed in the case of the Petitioner (Exhibit - Pl)




and also the Show Cause Notice “(SCN);’ issued by the Respondent No.1 bear,
Or. No. 123/2021 - ADJN (COMMR) ST, DIN. 20211056YQ000082348C dated
22/10/2021 (Exhibit - P3) under section 73 of the Finance Act, 1994 for the tax
period 2016-17 and 2017-18 (upto June 2017).

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
dispense with the requirement of filing certified copies of the order passed by
Respondent No 1 bearing Ref. No. OR. No0.123/2021 ADJN(Commr) ST and DIN-
20250856 YR0O00000DODE dated 21/08/2025 under section 73 of the Finance Act,
1994 for the tax period 2016- 17 and 2017-18 upto June 2017) passed in the case
of the Petitioner (Exhibit - P1) and also the Show Cause Notice ("SCN") issued by
the Respondent No.1 bearing Or. No. 123/2021 - ADJN (COMMR) ST, DIN.
20211056YQ000082348C dated 22/10/2021 (Exhibit - P3) under section 73 of the
Finance Act, 1994 for the tax period 2016-17 and 2017-18 (upto June 2017).

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filecd in support of the petition, the High Court may be pleased to stay
all further proceeding, Including penalty and recovery proceedings, arising out of
and being consequential to order passed by the Respondent No.1 bearing Ref No.
OR. N0.123/2021 ADJ (Commr) ST and DIN- 20250856 YR000000DODE dated
21/08/2025 under section 73 of the Finance Act, 1994 for the tax Period 2016-17
and 2017-18 (upto June 2017).

Counsel for the Petitioner: Ms. LAKSHMI MENON FOR
SRI KAILASH NATH P.S.S
Counsel for the Respondent Nos.1 TO 5: SRI DOMINIC FERNANDES, senior
standing counsel for CBIC
Counsel for the Respondent No.7: SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA
Counsel for the Respondent No.6: --

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND '
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No. 35872 of 2025

DATED : 12.03.2026

Between:

M/s. Open Text Technologies Pvt., Ltd.
Rep., by its Authorized Siognatory Mr. Amit Mangal,

Hyderabad.
... Petitioner
AND

The Commissioner,
Office of the Commissioner of Customs and GST,
Hyderabad and 6 others.

... Respondents
ORDER:

Ms. Lakshmi Menon, learned counsel represents Mr. Kailash Nath
P.S.S., learned counsel for the petitioner.

‘Mr. Dominic Fernandes, learned Senior Standing Counsel for Central
Board of Indirect Taxes and Customs (CBIC) appears for respondent Nos.1 to

5.

2. The petitioner was previously known as M/s. Vignette Software
Development India Private Limited. The change of name in the office of
Registrar of Companies took place vide Certificate dated 22.04.2010. The

petitioner preferred writ petition against order-in-original No.6/2022-23,




